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l'.:n. The Cent:lllal Ad:n:i:lnistr.a'tive Tribunal 
Jaipur Ben.ch, Jaipur 

Date of Order 

15.1.2002 

·f 

·' 

Orders 

Later on Shri Manish Bhandari, counsel for 

applicant appeared. 

2. Heard the learned couneel for the applicant. 

3. In view of the provieions contained in rule 6 

0f Central Admjnistrative Tr]bunal (Procedure) Rule~, 

1987, thie Tribunal has no juriediction to entertain 

this OA. Central Administrative Tribunal, Jodhpur Bench 

ie having the jurisdiction. 

4. Therefore, this OA may be returned to the 

appljcant/ to hie lawyer for filing before the competent 

court of jurisdiction. 

5. This OA is disposed of accordingly. 
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(H.O.Gupta) ... 
Member (Jud]~ial) 


